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* (b) whether Government propose to take
over the coal mines in view of the non-
payment of royalty, etc. by the coal mine
owners; and

Cc) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES/

TEATT WX A1 WARI | UFT /A

(SHRI SHAH NAWAZ KHAN): (a) The
royalty on coal due to the Government of
West Bengal as on 31st March 71 wag Rs.
10.97 crores. Information in respect of
royalty due to other State Government” is
not available with the Central
Government. The arrears of coal mines
Provident Fund as on 31st December, 70
were Rs. 6.87 crores.

(b) and (¢) No. Sir. Other methods
prescribed under the relevant laws for the
recovery of the various dues are available
and are being adopted by the concerned
authorities. In so far as royalty dues to the
Government of West Bengal ar,
concerned, the State Government make
attempts for the realisation of such dues
either amicably or through certificate
procedure under the Bengal Public De-
mand Recovery Act.

FazT w1 9o

512 it fadwa amb @
Y ST wITATOL :
sft gea7 fag woardl:
S HTTEAY qATT AT ¢
=t qATo Fo AWIAFT ¢
777 Fiy 94T 78 T4 F FOW FG
f .
(%) mrarfa Fqr Zofr dw<i ¥
7 9% 97 fFAEl #1 7T & ®w7 ¥
Fpaey wifer 24T g2t 4 917 g1 ¥ ¥
YETET & ArZ I F¢ 6 BT 4 fEedr
of 3 qzft
(@) weaieim aaifaana (fae
&%) 7 8000 % ¥ waw ¥ fay

[30JULY, 1971 ]

to Questions 90

7O ATV AWENA 9T TA geArat W
T FAT T E; W

(7) sfa wazmaeqr 9 g a7
¥ GAE TET F AW & 7

PRICE OF A TRACTOR

512. SHRI NIRANJAN VARMA;
SHRI LAL K. ADVANI: SHRI
SUNDAR SINGH:

BHANDARI: SHRIJ. P.
YADAT: -SHRIN.K.
SHEJWALKAR:

Will the Minister of AGRICULTURE/
wfy &=
be pleased to state;

(a) how much amount of tax, the
farmers had to pay dh each imported and
indigenous tractors and how much
amount they have to pay as tax after the
recent tax proposals;

(b) how these proposals have effected
the Government agreement for import of
8000 tractors from the International
Association (World Bank) and

(¢) how they are likely to affect the
agricultural economy?]
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7[THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE/

Ffg gam 7 ] i w1
(SHRI ANNASAffEB P. SHINDE): (a) Prior
to 29th May, 71, agricultural tractors were
free from both excise and custom duties. The
position of levy of excise and custom duties
thereafter is as briefly indicated below:—

(i) Excise duty.—As part of the budget
porposals for 1971-72, the exemption from
excise duties on agricultural tractors
(indigenous) has been withdrawn with the
result that agricultural tractors are liable to a
duty of 10 per cent ad valorem with effect
from 29th May, 71. Trac-

tt ] English translation.
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tors intended for agricultural purposes are,
however, exempted from special excise
duty.

(ii)) Custom duty.—Tractors imported
from abroad are now liable to a basic
customs duty of 30 per cent ad valorem. In
addition, tractors imported from abroad are
liable to an additional duty (countervailing
duty) equal to the excise duty leviable on
indigenous tractors by virtue of Section 2A
of the Indian Tariff Act, 1934. The current
rate of excise duty being 10 pel cent ad
valorem and the basis for assessment of
countervailing duty being the cum duty
landed cost, the total incidence of customs
duty on imported tractors would work out to
43 per cent ad valorem.

The above taxes are in addition to such
local taxes as are leviable by the States and
institutions under the State Government and
these, therefore, vary from Stal;e to State.

(b) and (c) It is too early to assess the effect
of the present levies of excise and custom
duties on the import of tractors under the
World Bank projects and also on the overall
agricultural economy. |

COOPERATIVE MOVEMENTS IN THE
EASTERN REGION

513. SHRI GOLAP BARBORA:
SHRI MAHITOSH PURAKA-
YASTHA:

Will the Minister of AGRICULTURE
yig &

be pleased to state:

(a) whether' any conference was recently
sponsored by the National Cooperative
Development Corporation at Darjeeling to
discuss the progress and problems of the
cooperative movement in the Eastern region of
the country.

(b) if so, the decisions taken iYi the
conference; and



